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1. Is the appeal competent ? \.64
2. (a) Is the application in the prescribed form ? ")d
(b) Is the application in paper book form ? \3@ oq .
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(c) Have six complete sets of the application Fown Copeed
been filed ?
3. (a) Is the appeal in time ? 8
(b) If not, by how many days it is beyond —
time ?
(c) Has sufficient case for not making the —

application in time, been filed ?

&
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5. s the application accompanied by B. D ./Postal- \&Z
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) %g
against which the application is made been
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7. (a) Have the copies of the documents/relied \2(8
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above duly attested by a Gazetted Officer
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CENIRAL ADMINILTRATIVE TRIBUN.AL

LUCKNOW BENCH
LUCKNOW
Uriginal applicationNo. 268/88

Smt. Kiran Owivedi Applicant
velsus

Union of Indgia & another Respondents.

Hon., Mr, Justice U,C.Srivastava, V.C.

150 posts werz advertised for female Reserved
PoOl I'rained Telephone Qpetrators. ihe applicart also
s : W&m 4
applied for the said post, It appears that, asthe

applicant was selected, the appointment has not been

B G e Sawez

) S 17 wao ; ) :
given to her and that is why she approached the&Trlbunal‘/
{ e

ACcording to the applicart she intimated her changed

address 5/207, Purana Kanpur, Nawabganj, Kanpur to the

respondents and police verification of the depomnt was

conducted at tte Changed address insteac of at new address

5/106, Purana Kanpur, Nawabganj, Kanpur and despite the
fact that she gave intimation about his chanced address,
his appointment letter was not sent to her, as a result
of wiich she was deprived of the appointment. According

to the respondents, the ap-licant &id not join and that

is why her name wes struck off from the list., It apoears
thet che applicant had already intimated about the Changye
in address with the reguest that the letters should be

sent on the new addrecs and not on the 0ld adAress fnet e
Fuen (Ldfer wan Spet 40 oo @A et el address

’
Fes
2. From the counter filed, it eopears that mistake
4
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v E Occured by:b:th:theapeéééee—eni Both the Oartiee
i v lor, -
are equally responsible but this la:;ﬁé&gs that the
au@rhuxm/%aw«éme«abcaﬁauqhm’aé%‘Moéanz
applicant was very much eager for appaintment, The

regpondents are direct=d to congider the cese of

thv applicant in the vacancy mhlgﬁroipurs hereinafter,
Y WWV’WO’WW%% %t Szeer Wt”tcu/c—l &
7

3. &pplicstion is dlSyOde of as above. Wo.

v
-« *

hakeel /- Lucknow: Dateg 22,1,93, Vice Chaimman.

order as to costs,

5
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In the Central Administrative Trinunal,
Additional Bench, Allahabad
it
Between
Smt, Kiran Devi -- Applicant
ind

1.Union of India through the Director General,
Posts & Telegraphs, Department o Tele
Communications, New Delhi.

2. The General Manager, Telerhones, Department

of Tele Communications, Kénpur.

7\%@

I N p &= X

-~ Respondents

. No, Particulars Pages
A\ 6?1)11 cation U/s 19 of Central — ;2
3\(*3/ ani nistrative Trdbunal

J ,/\b Act, 1985,

W/’\ e e 1/84 dates
- Order no, Sta 4 gdate -
zf-(-ilf-BB issuved Wy wstablishment - s \\i
Cffi cer, Telephones,Kanpur,

] directing the applicant” to deposit

\'Z {QD /security money ,Send duly filleg

PN . form With original certifi cates
y/ ,§\ o, ©f educational gualifi cations.

o
v }7‘{\3. Znclosure 10,2,

Letter dated 24-3-87 sent 1y 15
applicant to the General Managen,

Tel ephones,Kanpur regardine non
rec:gpt of’appgintme%tplet%er? 3 %
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Bnclosure nec, 3

Letter dated 3~-8-87 sent }y
appli cant to Asstt,General
Managgr (Adnin) Kanpur
Telephones Kanpur.

Bnclosure no. 4

Letter dated 13-8-87 sent ty

%Pfh cant to Hon' hle Minister,
accm Govt, of India, New

1?“‘5%35“‘&%3‘3‘"53;- 397 sent ty

appli cant to the Iy.General
Manager 44 dnin) ,Kanpur
Tel ephones, Kanpur.

Enclosure no, 6

Letter dated 3-11-87 sent hy the
applicant to respondent no,2

N
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In the (entral Administrative Tribunal,
Additiomal Bench,Allahabag

363k
BETW BEN

Smt, Kiran Devi, adult, wife of Sri Rem
Kishore Pivedi, resident of 117/21/K,
Sarvodayanagar, Kanpur, --- Applicant

AND

1.,Union of India through the Director
General, Posts & Telegraphs,Department
of Tele- Cammunications, New Delhi,

2. The Gemsral Manager, Telephones,
Department of Tele Cammunications,

Kanpur.
-~ Respondents

DETAILS OF APPLI CAT ION

(1) Parti culars of the Applicant:

(i) Neme of Applicant --3nt, Kiran pevi
(ii) Neme of husband --Sri Ram Kishore Divedi

(iii)pesignation 8nd --Selected for the post of
offi ce in which Telephone Operator ,Telephone

employed. Office,Mall Road, Kanpur,
(iv) Office address -- Not yet goinea,hence the e
is no office address.

(v) Address for semice--Smt.Kiran Devi wife of Spi
of all noti ees. Ram Kidh ore Divedi, resident
- of 117/21/K,S2modayanagar,

Kanpur.
.
fobT o
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(2)
(2Particulaps of the respondent;

i) Neme and/or designation --1.Union of India

(1) of the responden%. through the Director
General ,Posts &
Telegraphs, Despartment
of Tele Canmunications,
New Dslhi,

2. The General Manager
Tel %phone.s , Departmen
of Tele Communications,
Kanpur,

(ii1) 0ffice address of -~ 1,Union of India
the raspondent. thpough the Director
General, Posts &
Telegraphs, Dapartment
of Tele Communications,
New Delhi,

2.The General Managep,
Telephones, Department
of Tele Canmunications,
Kanpur.

(iii)Address for sewice -- Respondent po.l.
of all notices:
- O0ffice of Director
General ,Posts &
Telegraphs, Department -
of Tele Communi cations,
New Delhi,

Respondent no, 2,

General Manager,
Telephones, Kanmpur,

(3) Papticulars of the opder 8gainst which appli cation

(i) Order Numher -~ Staff/24/84

(ii) pate -- 21-11-1983

(iii)Passed Wy -- Bstahlishment Officer
Kanpur Telephones pistt.
Kanpur,

(iv) Subject in bhrief, -~ The appli cant applied

for the post of Telephone
Operator 8nd was selected

for the same and the

[Eaertt



(8)

wstablisiment Officer through registeped
letter dated 21-11-1983 & roctad the
applicant to deposit Rs. 200/- and to
fill up the fom sent to her.The applicant
sent National Savings Certificates no.
GNS/g 9838 for R3100/- and eNs/g 98368
for R 100/- both dated 5-19-83 issued
from Head Post (ffice as required vige
letter dated 21-11-1983 sent W the
Bstablishment Officep, Telephones,Kanpur,
The Natioml Savings Certificates of
Rs.200/-, the Fom duly filled wp along
with original certificates of High School
Examination and Intem=diate Txamination
and marks sheets Were sent 'y registereg
post on 5-12-1¢83, After camplying with
the directions contained in letter gated
21-11-83 sent 'y the saiq wsta*tlishment
Cffi cer the applicant has heen waj #ing |
for her turn to get the appoirtment lettep,
When the appli cant 4ig not get any
appeintment letter inspite of repeateq
enquiries made from time to time though
Whenever she made enquiries she was told
that whenever her turn will come she wWoulgd
receive the appointment letter, e

wrote a letter dated 24-3-1987 followeq

ty several letters dated 3-8-87, 13-0-97
and 24-8-87 angd lastly registereq letter
dated 3-11-87.When even after several
letters the aprlicant aid not reeive

any reply she filad a writ petition hefore

T o9y



(4)

the Hon' hle High Court of Judicature at
Allahahad which was not enteptained;But on
3-12-1987 the Hon'ble High Court helq
that the appli cant has to move the
application hefore the Central Adminis-
-trative Tritunal and this order has

been communicated to the appli oént on
21-2-1688 t her counsel. |

(4) Jurisdiction of the Trjhunal.

The applicant declares that the su»ject
matter of the order against which she
want s redressal is within the

jurisdiction o the Tri%unal,

(5) Limitation.

The applicant declares that she wrote
a numher of letters inf orming that she
has not received the appointment letter
and as such she shawld he allowed to
join ., The last lettep is dated 3-11-87
sent to the General Manager, Telephones,
Kanpur, but it was also not presponded
ty the respondents ‘and as such the
applicant filed a writ petition in

the Hon' hle Hi gh Court,Allsha*ad ang
the Hon' hle High Court on 3-12-87 helg
that the writ petition is not entertain-
-ahls in view of the altermtive remedy
of filing the petition wefore this

Hon' ble Tribunal and this order has



(5)

heen canmunicated 'y the counsel of
the appli cant on 21-2-1988 and as such

the petiti on is within 1imi tation,

(6) Facts of the case:

The facts of the case are given welow:-

1, That the Geperal Manager, Telephones,
Kanpur advertised the posts of 15
Lagy Telephone Operators in Daily
Jé.gran and imvited applications
from lady candidates upto 30-1-82.

Qut of these 15 posts, 107 seats Were
for general candidates, I seats

Were for schedule caste candidates
and remaining seats for other

categories,

2, That the appli cant applied for the
post of lady telephone operator ang
Was called for intemiew and was
selected wut no écmmurzi cation exespt
letter datedq 21-11-83 was sent, The
appli cant vide letter dated 21-11-83
was asked to deposit Ry 00/- as
security,original certificates of
her educational qualifications,
medical certificate fram the chief
Medi cal Officer,Kanpur,The appli cant
furnished all the required papers and
also depositeq security money 'y means

a tWo national savings certifi cates,

Faber e
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These were sent 'y pegistered post on 5-12-83,

3. That after a considerable time having elapséa
when the appli cant did not raceive the
appcintment letter,she contacted the
‘respondent no.2, the GenamlManagelr,
Telepliones,Kanpur ahout her appointment
letter after having sent the required
information and deposited the security
money *ut she was always infomed that
she would receive the letter bt ultimately
she came to kn&! that appointment letter
was sent tWo months hefore Wt in fact
the applicant did not receive.any
appointment letter ang as such 1~y her
letter dated 24-3-87 she inf omed the
responéent no.2 that she has not received
any appointment letter nor she has

refused any such letter,

4, That inspite of letter dated 24-3-87 sent
ty the applicant she did not receive any
reply and as such she again sent another
application dated 3-8-87 camplaining arout
not sending the appointmnt letter to her
and also making it clear that no appointment

letter has veen issued to the appliecant.

5.That even after letter dated 9-8-8 7 ang
24-8-87 the applicant did not pegeive |
ay reply from the respondent no.2

and &8s such she again sent an appli cation
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on 13-8-87 and camplained that she & 4 not
receive any appoimtment letter angd she
reguested for issue of appointment letter

to her.

That inspite of her ahove lette ps, the
applicant 4 d not receive any appointment
letter nor any reply from the raspondent
no.2 and as such 8gain on 24-8-87 the
appli cant sent an applicati on requesting
to issue appointment letter to her Wi
no appointment letter has heen issued.
However,the Asstt,General Manager (Adnin)
Kampur Telecam, Distt, orally infomed
the appli cant that letter of appointment

shall %e issued to the applicant.

That lastly the applicant sent anothep
letter dated 13-11-87 through registered
post whi ¢k tbo has not heen replied ™y
the respondent.

That inspite of selecti on of the applicant
for the post of lady telephone opArator,
the respondent no.2 is illegaly withhol & ng

the issue of appointment letter to the

appli cant.

That the applicant has come to knov that
the office of the respondent no.2 has

manipulated to accammodate those candidates

Who Were in the Waiting list and have furthep
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manipulated not to semwe the appointment
letter on the applicant with a view to defsat

. the claim of the applicant and to favour

others.,

10.That in place o the appli cant, candidates
who Were in the waiting list have teen
appointed ty manipulation ob incorrset and
flimsy grounds to the effe=ct that the
appointment letters have not heen receiveg
ty the applicant and she has not joined the

duty after reminders,

11.That in the case of the applicant who has
raceived the intimatien for complying with
sutmi ssi on of necessary required information
and depositing the security money has duly
canplied with the conditions and has fileq
the fom,paid R4 200/~ as security ang has
also filed original certificates of High
School and Intemediate Examinations and
marks sheet along with medi cal certificate
fran (hief Medical Officer,Kanpur and police
verifi cation has also heen made hut still
the respondent no.2 has not issued the
appointment letter to the applicant nor has
infomed that any such appointment let ter

hus heen sent to the applicant,

12. That it appears that somo malpracti ce has
been adopted to &ccommodate those candidates

Who Were in the waiting list and the
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appointment letter is not »eing issued to

the appliecant.

That the apbli cant has heen suhjseted to
greatest injustice on account of the

manipulati ons of the office of the

respondent no.2 to deprive the applicant

of employment and to accommodate their

favouri tes,

That the applicant filed a writ petition
against the respondents in the Hon'wle
High Court of Judicature at Allaha%ad
hut the hbn"ble High Court did not
entertain the writ petition on the
ground that alternative remedy for the
applicant is for filing the petition
before the Central Adninistrative
Tribunal,

(7) Reliefs Sought,

A, That the respondents he directed to
allow the applicant to join the post
of Lady Telephone Cperator in the
offi ce of the Kampur Telecam Distt,
Kanpur/Telephone Office and she %e
paid the salary and other emoluments

With effect fran & fter one Week fpom
the date of sending appointment lettep
- to the appli cant,



(10)

B, That the respondents be di pected to return
the original certifi cates of High School
exanination and Intemediate ®xamination
along with marks sheet sent Wy the

applicant to the respondent;

C. Costs of the proceedings he awarded to
the applicant;

D-Any other relief which this hon'vle
Tritunal deems fit and proper in the
circunstances of the case he also

awvarded to the applicant,

(8) Interim Order prayed for:

The applicant prays that the applicanf
te allowed to join the post o Lady
Telerthone Operator with immediate effect
subject to the judgment and order of

this petition,

(9) Details of remedies exhausted:

The appli cant declares that the applicant
has moved a numher of applications to
the Gensral Manager,Telephones,Kanpur
respondent no.2 hut he is not replying
any application,The applicant also sent
a representation dated 13-8-87 to the

Hon'btle Minister, Tel ecom Communications,

Enck

Govt,of India,New pelhi,
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(10)Matter not pending with any other ecourt ete.

The applicant further declares that the
mat ter regarding which this appli cation
has heen moved is not pending hefors
any court of law or any other Bench of
the Hon' ble Tpihunal,

(1) Particulers of the Bark Deaft/Postel Order ip
<9§ge ct the _application fee,
o

;\‘*& (i) Neme of Post Offi ce: Heast ﬁ%;u/
'%/ AN (ii)Postal Order No,: st') 531289

iii)Date.  25R) 794

An index containing the list of the

documents to be relied upon is enclosed,

(13) List_of enclosupes:

1.0rder no. Staff/24/84 dated 21-11-83
issued by Establishment Officer,
Telephones,Kanpur, di recti ng the

applicant to deposit securlty mon
se%d duly filled fom wi+th ?xﬁgin:{’

certifi cates of educational gqualifi-
- cations, B

2.Letter dated 24-3-87 sent hy appliecant
to the General Manager, Telerh ones

Kanpur regarding non reesi t of the
gppbintme%t 1et%er. P

8.Letter dated 8-8-87 sent Wy appli cant
to Asstt, General Managepr (Adni n),
Kanpur Telephones,Kampunr,

4.Letter dateq 13-3-87 sant W appli cant
to Hon'ble Ministep,Telecom, ,Govt,
India,New Delhi,

S.Letter dateq 24-8-87 of applicant sent
to the Dy,General Manager (Adnin),

Kanpur Telephone s,Kanpur, QO
- R
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6. Letter dated the 3rd Nov. 1987 sent
'y applicant to the respondent no, 2.

Applicant
Verifi cation:

I, nt.Kiran Devi, wife of Shri Rem
Kishore Divedi,resident of 117/21/K,
Sarvoday anagar, Kanpur, do hershy
verify that the contents of paras 1 to
13 are true to my personal kncwledge
and belief and that I bave not

Suppressed any material facts,

Pla ce:Kanpur
Dat ed-~252122

Signeture of the-applicant

( Sguntein g7 L Dpplicect)
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B e Sefore the Centrl Administrative Tribunal,
- gt
) Addl, Bench at Allahabad.
33 4
i-‘.""& ~< /&( < Mo
.7 i
W vkcﬁgfgk Civil HMisc. Aprlication No, C{VLf’TH‘ 1988

v"%

On behalf of

@zéyu/ uﬂ Union of India and
o’

\76/ another tesssrsersessnasesessesApplicant
In
-~ Registration wo, 268 of 1988

tgdvy VﬁL Smt. Kiran Devi s.vivvvevennsee.ooApplicant

? f,,vg(’j UV\A)—( . Versus
A

OLMdéﬁ Union of India and
v P
. 9© , -
i /\/ Another ooocoooooo-coooncoResponQentS.
To
The Hon'ble Member of the aforesaid
Tribunal.,
\*.\f

The humble aprlication of the applicants

aforesaicd llost Respectfully sheweth as under:-

7. That full and detailed facts have
\ been disclosed in the accompanying counter
affidavit , which may kindly be accepted and

in view of those facts and circumstances, -~ .

tihe above claim petition may be dismissed.



/.

Sy

Prayer

It is, therefore, most respectfully
prayed that the accompanying counter affidavit
may® be accepted on record and in view of the

facts and circumstances stated therein, the

above claim petition may be dismissed,

gy

Dated:Qv\E@M 1980 ( K.C. 3inha )

Addl, Standing Counsél

for the Union of India.

p



<‘KA‘\}P'JR’ QAGQR”O
U. P, INDIA }‘I

o\

Before the Central Administrative Tribunal,

Addl, Bench at Allahabad.

Counter-affidavit

In

Registration No, 268 of 1988

Smt, Kiran DV  wewewe. eeev.s...Applicant

Verstus

Union of India and

ANOLHET s s v v v v e s erannnnnns ««sess.Respondents.

Vi

K
G, ;§§? Affidavit of GL C . Slhmklaged
v

AVYION

about W\ years , son ¥, . &, L,Q‘N\'WLLD\

A,
;&Q‘ ot=swi resident |y GONT ‘"\M]’W

of KM)VM/Y post office

A ?*"‘f?rdﬁ"

( Deponent )

I, the deponent aforesaid, do hereby

solemnly affirm and state on oath as under:-

1. That the deponent is posted as E.. O .
t' WG +sARY

atk&gkﬁpd as such is fully conversant w1th d
R V

the facts deposed to below, é

2. That the deponent has read the contents

of the claim petition and annexures. He has fully

Qo |
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e
N

understood the contents thereof and his

7

reply on behalf of the respondents is as under:- e

3, That before giving parawise reply
to the petition, following facts are brought
to the notice of tne Hon'ble Members in

‘ order to facilitgte them in administering
Justice, C
L, That resgondent no. 2 issued an

advertisemént for the appointment of 150 female
Reserved Pool Trained Telephone Uperators.

True copy of the advertisement issued is annexed
herewith and is marked as annexure C.A.1 to

this affidavit, C

5. _ That a perusal of the aforesaid
N advertisement would go to show that applications
were invited and the applicants were required

to submit their applications by 30th of January,

g > :

j’i;/ _ ‘\CB 1982 anc the break up of the 150 telephone
¥ ‘t 3
/3 NOTARY\

<{ operators was as under :-

CE{KALPUR NAGAR)S)
e\ U, P,INCIA Jot
o /

1. Ordinary Cadre 107

2. ocheduled caste

Cadre 30
3. Scheduled Triﬁe

cadre 8

4, Physically handicapped 5

A



6. - That applications were received

in response to the aforesaid advertisement

and after scrutinizing the applications and
enclosures the candidates were selected as
reserved pool telephone operators. The petitioner

was one of them, G

7. That after finalising the selecfion,
the appointment letters were issued and the
candidates were required to report for duty to
work as ' short duty telephone operators' at

¢ the rate of k. 2.75 paise per hour. It is also
pertinent xtobe mentioned here that the candidates
who would not join their duty on the date mentioned
in their appointment letters even after giving
reminders, their names were struck off from the

> list of the selected reserved trained pool

telephone operators, {
{

8. That it is also pertinent to be

mentioned here that the petitioner mentioned

/ N
34 \O
| mf MNOTARY' Vg
g&Aqu NAGAF;‘;
| %} U, P,INDIA )Y

u}wf*

’/4, petitioner is annexed herewith and is marked
((,
as Arnexure C.A.2 to Kx this affidavit.

}TEBLAAV,/ g

her address in response to the said advertisement
as " 5/106 Purana Ranpur, Nawab Ganj, Kanpur.

Fhotostat copy of the application,gi&en by the



“ o P4
S. That in order to finalise the selection,

on 21.11.883, a letter was issued by the Establishment
! .

Officer through which the ap,.licant was required to
furnish certain information and the applicant was to

fill up the said form but while complying with
the letter dated 21.11.83, the petitioner has

\ given her address as " 5/207 Purana kanpur, Nawab

Ganj, Kanpur " instead of 5/106 Furana Kanpur,
Nawab GanJj, Kanpur, as was givén in the first
application, Fhotostat Q copy of the said

from furnished by the applicant is filed herewith

and is marked as Annexure C,A.3 to this affidavit. L

The petitioner also did not inform
about the change in her address to the departmmt
earlier, She stated here changed address only in
the Police Verification Report Form. As stated earlier
N since the petitioner had given her address in

Police Verification Report From as 5/207 Purana

Kanpur Nawab GanJj, Kanpur, therefore, the police

2~ Vo
o NOTARY g
 E{KAP R NAGA&;‘:

"w\ U. P INDIA

4 . e . ]
=\ verification was made on that address. ﬁ

}110. That while issuing appointemé&nt

f letter, the address given in the application from

of thne petitionerin response to the advertisement
was before the authority concerned and as such the
appointment letter was sent to her at the address
mentioner in the a; plication from, i.e., %8%x5/106,
Purana Kanpur, Nawab Ganj, Kanpur, and thepetitioner

did not respond to that appointment letterand

W, y
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Join on the date as specified in the appointmeat

letter because the letter could not be delivered
to her as the some was received back from the
postal department undelivered with the remark

" Prapt Karta Likhit kakan me Nahi Rehati ",
Thereafter a reminder was also sent to the
petitioner on the same address requiring her

to join on the post as S5.D.T.0. but the said
reminder also did not yield any fruitful

result and the petitioner did not Jjoin on

the aforesaid post. 6

1. That since the petitioner did not
2 &
join on her post as such a notice #we_for removing
NOTARY  NOTARY

her name from the selection list of the reserved
pocl trained telephone operators was sent to the
retitioner on her address as given in the

police verfication report form, True copy

of tne saia notice is annexed herewith and is

marked as annexure C.A.4 to this affidavit. Q

12, : Th t since while artutinisking

other papers the said information was gathéred

by the answering respondents that she had

given her another address in the police verificaticn
report form and as such the notice of removal

of her name Xzgk from the selection list was sent

on ner F.V,R., form address.ln

@M/\
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Parawise rerly

13. That the contents of paragraph

nos. 1,2,3 and 4 of the petition need no comments,

being a matter of record. 6

4% .4 That tne contents of paragraph
' N no.5, of the petition are not correct as stated.
- The declaration made in thne paragraph under
rerly is absolutely wrong and t .e petition is
barred by time in view of sec. 21 of the Central
Administrative Tribunals Act, 1985. By filing
+ repeated representations, the petitioner cannot
stop the running of the limitation and as such
t?e petition is liable to be dismissed on this

i) §§ound alone, L
NO1H

15. That in reply to thée contents of

* paragraph no. 6(1) of the petition, it is stated

that the zdvertisement was made for the appointment

-
i;r‘ ¢ N4 of the female reserved pool trained telephone
S '
7Y y y <
;l NQTAR\Y :w- woperators. {
| @{KANPUR NaGas, ")
m gn P., ‘Nﬁ‘:”’; )n;

o

16. That in reply to the contents of
paragrach no. 6(2) of the petition, it is submitted
that the petitioner»had given her address in the
application referred to in the paragraph under

reply, namely 5/106 Purana Kanpur, Nawab Ganj, Kanpur

Pos




I

A

and conse guently the letter dated 21.11.83
was also sent on the some address by the
Establishment Officer but while complying with
the instructions contained in the letter dated

21.11.,83 the petitioner had given her address

-—

. as " 5/207 Purana Kanpur, Nawab Ganj, Kanpur
and not as 5/106 Purana Kanpur, Bawab Ganj, Kanpur

as given in her first apvlication, R

. | | L
17 . That the contents of paragraph rz

OTARY
nos. 6(3), (4) and (5) of the petition N
are not correct as stated., A detailed reply

s

has already been furnished in tne xm_foregoing
 NOTARY
paragraphs and as such the same nood not be

that no oral assurance was given to the petitioner

as stated in the paragrapn under reply.

b~ 13. That the contents of paragrath

{
nos. & (7),(8) and (9) of the petition are not

correct and as such are denied. It is absolutely

wrong to szy that any manipulation has been

/04 o , .
,%‘, N{} ARY \“5 one by respondent no. 2 to accommodate certain
;‘KA?‘JP'“';“ NA@“F-)Q . c
| al 4 ffandidates.

19. That the contents of paragraph
no, 6(10) of the petition are not correct

and as such are denied. 4
PG !

i

OV
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8 : | ﬁAﬁ%ql
20. Thet in reply to the contents
of paragraph no. 6(11) of the petition, it is
submitted that since the petitioner had not
joined in response to the appointment letter,
which was sent to her address as given by the
petitioner herself in her original applicati;n
form, the question of issuing another appointment
letter after sendins the notice for removal
of h r name from the selection list did not
arise. As regards the security in the form
National Savings Certificate, that is available
with the respondents arnd the petitioner may come

b

to receive it at any time from respondent no. 2.

21. That the contents of paragraph

nos, 6(12) and (13) of the petition are not

correct and as sucnh are degied. It is absolutely
wr;ng to say that any manipulation has been

made in the office records by respondent

no,2, rowever, since the piea of malafide has

been raised in the setition, tre petitioner

ought to have been specific in her plea and in

case she wants to raise tne plea of malafide
ageirst any particular Officer, the said Ufficer
must be arrayed as a respondent in person. As suc:
the plea of malafide is not tenable in the eye

of law, 4

v
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22. That the contents of parégraph no.6(14)

of the petition are not within the knowledge of
the answering respondent and as such no comments

A

are being,offered.

23, That in reply to the contents of para-
graph no.,7 of the petition, it is statedthat in
view of tne facts and circumstances stated above,
the petitioner is not entitled to any relgéef as

claimed for in the paragraph under reply. L

24, That in reply to the contents of para-
graph no, 8 of the petition, it is stated that

since the petitioner has failed to make out any

prima facie case in her favour, no question of
>
grant of any interim relief as prayed for inthe

paragraph under reply arises, Y

25. That the contents of paragraph no. 10,

-

11,12,'énd 13 of the petition need no comments. f

\NO
<
E%i I, the deponent aforesaid, do, hereby L
& A

to my personal knowlédge those of paragraph nos

. 4‘
NO/IA%X{,\/. ‘e ./' re / e ”. ’ . (v, (/Y' ( . 'f . “ . 990 ZJ. ; f.!} ./ I /02, /7

20 2f 22 2.9 E:ﬁiy, g NOTARY
s WAV ‘
;goTARY
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of the Bame are based on a perusal of records; and .

ff
t‘:’ZOSG Of pQrQD”r'a“h HOS.?‘Q’.»-.....W.?

xf‘

FOT! T

on lepal advice, which the deponent verify believes
to be true. That no part of this affidavit is false

and nothins material has been concealed or suppre

-ca: 3d. 30 help me God.
@WJ

eponent

o~ : . fNoceers £fp
- I, W Clerk to Sw &:Qeum»x%’:)z
w £¥H$udo hereby declare thatthe pefson making
,@e?meé@ NOLARY
\
. this affidavit and aileging himsXelf to be Sri--
QMJ;—%iungis known to me from a perusal of papers
! N Gﬂmﬂ&Y
h‘s 3“\6
Cﬂﬂﬂy-g“ézja ot Y}lCﬁ he produced before me in this case.
ais. : \ cor/ot

and Clerk. L e
.Uvﬁé?,/”/// ' /9’72%44

Solemnly affirmed before me on th;?

e /
day of E,é:};\ 1989 at $-€C bt /PN,

‘QOTAR?
. by tne deponent, who i$ identified by the

aforesaid clerk, }

-

I have satisfied myself by exami&}ng the

deronent th=t he fully understands the cortents

of this affidevit, waich have been read over and

explained to nim by me, C

ol QDJ.

r::w RARaI SHiid apvocaTe ({
Egﬁﬁﬁr KANPUr ssiaad dae_,
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Advertisement No, 01/1982

General ranager Iele: hones, fanpur
requires

150 Femals Teler one Uper.tors for Reserve Traired Fool

»

Un. Reserved for ReMARKS '

reserved S.C. S.T. Physically

Handicapped

The candidate having phys-
cally defect or deferrity
which causes an interfere

with the normal func-

\v‘\ -

107 30 .8 &3 1 -1 tioxning ofthe bones zand
Joints will be treated as
orthopedically handicapped .
subject to the produc-

tién of necessary cer-
fificate from competent

authority.

are subject to change or cancillation

(i) The selected condidated for reserve Trained

rool will work as S.7.D. #r Os, and will be absorbed against

Gk
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future regular posts at any time without anytime limit

and any service condition. Any laxity in tais regard
will render them liable to be removed from Rreserve
Trained Pool alongwith penalitievideagreement entered

into before the, are sent for training.

(ii/ The selected candidates will be paid wages
at the rate of k. 2/- ( two) only per hourof duty

performed when trey are engaged as SDIOs ( fullform F.

(iii) Vhile working as SDTOs, the candidates will

not be eligible for paid weekly off.

AGo: Between 18 to 23 years as on 1.7.82. Upner
aze limit is relaxable for (I) seheduled Caste/Tribes

by 5 yezrs (ii) Physically Handicagped by 10 Years

(iii) in the case of VWidows, divorsed women and women
separated from their husband who are not remarried the
Uppett age limit shall be relaxed upto the age of 35 years

( Up to 40 years for S.C./S.T.)

TS QUALIFICATION:

Matriculation or its equivalent exa-

mination recognised by a University or Board.

Selection:-

On the basis of marks obtained inthe High
hool or its equivalent examination, bonus marks are
awarded for higher academic qualifications. The candi-
/

e dates will have to qualify in the General Knowledge-

cum —Intelligencg Yest and also an Aptitude Test for



Pus

certain essential cualifications.

FERIOD OF TRAINING:

Three months during which a stipend of &s. 130/-

per month will be paid.

NOT=:

Applicant should have registered her/himself

with any of the cmployment ixchange situated atKanpur

- e ma - —

or Unnao.

HOV TO AFrlY :

The applicants may ap;ly on plain paper giving
the following particulars which should reach this office

of the General “anager Telephones, \estcott Building,

e v e e = e Yo e - — o — - ——

¥rrn
Z0RM OF APYLICATIION:

1. Name in fwll. 2. Postal Address in full.

3. Date of Jirth., 4 If member of 3.C. or 5.T.(a)

Name of caste £m ( for 5C candidate only (b) Name of tribe

( for 3I candidate only )

Vhether widow, veprrated, or Divorced

. 1f along to Physically handicapped.

Bducational qualification begining with
matriculation or equivalent examination giving the
name of examination, subject taken, marks obtained in

A

\



gx%

~

each subject and -total marks, percentage of agreegate
marks and name of Board or University.

8. Name of srploymez-t Exchange with registeration
number and date.

9. Jignature of apnlicant ( in running script ).
The cover should be superscribed in wold letters
Application for recruitment of Femal Telephone

Operators for Reserved Trained Pool "

NOTZZ:

1. Original certificates should not be submitted
with the aprlications.
2. Arplications having incomplete information
or not xk® on the prescribed proforma are liable to be

rejected. The ar_ lications not accompaned witn the

attested copies of tne relevent certificates are aiso liabl
to be rejected.

3. Communication regarding intimation of the
selection will not be entertained,

b, No enclosures for attaching up with the
application aiready received will be entertained.

General lanager Telephones

U
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IN THE CENTRAL ADMINISTRATIVE TRIBUFAL

$Zelq

ALLAHABAD BENCH,

REJOIKDER AFF1DAVIT

IN

Registration Ko. 263 of 1983,

A

Snt. KirandDaiadel... ...... ees.+ Applicant.
Versus

Union of India

And Another vveveececencncenns ... Bespondents.
_ $W/'V’£J>j,
AFFIDAVIT OF SMT, KIRAN 92V, AGED
£

A30UT 27 YBARS, WIFE OF SHRI RAM
KISHORE DWIVEDI, RESIDENT OF 117/H/81,
TUISI NAGAR (KAKADEO), KAWFUR. g

*r P re (DEPON’EIQT )

I, the depcnent above-nanmed, do

hereby solemnly affirm and state as underi/ﬁ//

(1) That the deponent is the petitioner

in the above case and, as such, §§f/;s fu1¥;4b/,

é;ﬁF?iiéy {contd.....2)



s
(2)

conversant with the facts of the case. The
deponent has been read over and exXplained
the contents of the Counter Affidavit of
Shri R.C. Shukla, Establishment Officer,
Of fice of the General Manager Telephones,

Kanpur, filed on behalf of the respondentskgi/

(2) That the contents of paragraphs

1 and 2 of the Counter Affidavit need no

comments;}w//

(3) That regarding the contents of
paragraph 3 of the Counter Affidavit, it is
submitted that all those averments contained
in the succeeding paragraphs of the Counter
Affidavit, which have not been specifically

admitted herein, are not admitted and are

deniedu/a//

(4) That the contents of paragraphs
4, 5 and 6 of the Counter Affidavit are not
disputed. It is further submitted that the
deponent had applied for appointment as a
Female Reserved Pool Trained Telephone
Operator in response to the advertisement,

Annexure CA-1, of the Counter Affidavit;/ﬁv

'—mec}cﬂ : (contd....3)



PS)

(3)

She wag eligible for appointment against

the 107 vacancies of Ordinary Cadre. It is
also submitted that the deponent qualified

in the Test and was successful in the interview
also and thereafter she was selected as one,1'
out of the 107 posts meant for Ordinary Cadre*i,»
Female Feserved Pool Telephone Operators. The
deponent was issued a letter dated 21-11-1983
by the Establishment Officer, Kanpur Telephone
District, Kanpur, stating that the deponent

had been selected for appointment as a Leserved
Pool Telephone Operator..in the Xanpur Telephone
District for being absorbed against future
regular posts without any time linmit. The
deponent was directed to comply with certain
requiremants and to sﬁbmit the reguisite
documents within the prescribed time linmit,

so that the deponent could be sent for

Training. The deponent was also regquired

to subnit a National Savings Certificate for

Rs. 200/~ to be pledged with the President

of India through the Assistant General Manager
(Adnin), Kanplr Telephones, Kanpur. The
deponent duly complied with all the requirements
and submitted the requisite documents along

with the N.8.C., which the respondents ha?/)i/

*ﬁ;";"aﬁq (conty.....a)



s
(4)

accepted. The true photostat copy of the
letter of the Establishment Officer, Kannur

Telephone District, Kannur, dated 21-11-1983,

ANKREXURE HA-%qéL}S annexed herewith as Annexure R4-1. The

acknowledqu@sgﬁﬁﬁ receipt of the requisite

documents, filed by the deponent;/Lk//

(5) That regarding the contents of
paragraph 7 of the Counter Affidavit, it is
submitted that though the deponent was
expecting the appointment letter fronm the
respondents, the deponent did not receive
any intimation regarding her:. appointment
from the respondents. The deponent continued
to make enquiries and she used to be told

A that as and when her turn will come, she

N would receive appointment letter and after

waiting for quiet long, the deponent started

sending letters, followed by renminders

without any reply having been received

from the respondents. 1t is submitted

that the respondents manipulated to exclude
the deponent from being anp01nted by mgaLv

-~ €
managing to avoid service of intlmation{/&//

-—1Q;;;JEE£L- (contd.....5)
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(5)

appointment letter to the deponent, with
the result that the deponent was not in a
position to join duty, though she was duly

selected. The respondents are solely to

blame for the sam§>)4v//

{6) That regarding the contents of
paragraphs & and 9 of the Counter Affidavit,
it is submitted that at the time when the
deponent applied in response to the advertise-
ment, her address was 5/106, Purana Xanpur,
Nawabganj, Kanpur. It_is further subnitted
that subsequenti?,EZ;/Aeponent's address was
changed to 5/207, Purana Kanpur, Nawabgan],
Kanpur and the denonent had duly intimated
the respondents about the change of address.
The Police Verification of the deponent was
_ conducted at‘the changed address and the
| P.V.R. Forms sent by the respondents contained
the said changed address of the deponent and
Police made verification at the new address.
It is admitted that though the denonent had
mentioned her then address 5/106, Purana
Kanpur, Nawabganj, Kenpur, in the initial
Application Form submitted in response to

the advertisement, at the time of furnishinﬁ/é/

0.
'%2‘7 %‘_ﬂ (contd....6)
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(6)

the details in complience with the letter

of the respondents dated 21-11-1933, the
deponent had given her changed address of
5/207, Purana Kanpur, Nawabganj, Kanpur.

As early as in December 1983, the depment
had furnished h@¥ changed address to the
respondents, as admitted by the respondents
themselves and hence, the contention of the
respondents that the deponent did not inform.
about the change in her address to the
Department, is misconceived. It may be
subnitted that the Police Verification Report
Form came later and the changed address was

given in early Decenber, 198%}/9///

(7) That regarding the contents of
paragrapi 10 of the Counter A&ffidavit, it

is subnitted that by the time when the
appointment letters were issued, the deponent
had already furnished her changed address

to the respondents and hence, the appointment
letter was required to be sent at the changed
address. The alleged letter said to have
been sent by the respondents to the former

residence of the deponent at 5/106, Purana

Kannur, Nawabganj, Kanpur, was not receiviggy/

o)

(contde..e7)
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(7)

by the deponent and it might have been
returned back undelivered. Since the changed
address was already with the respondents, the
respondents were required to send the
apnointment letter by the changed address.
There was no question of the deponent
responding to the alleged appointmentletter
said to have been sent to the previous address.
There arose no question of the deponent being
in a position to join on the date said to have
been specified in the alleged appointment
letter which %ﬁﬁ'never reached the deponent.
Since the changed address of the deponent

was already available with the respondents

at the time when the envelop containing the
appointment letter was returned back fronm

the previous address of the deponent, it was
incumbent upon the resnondents to have sent
the appointment letter by the new/changed
address of the deponent. The respondents
deliberately continued to send letters and

alleged reninder by the wrong address and

this seems to have been done deliberately,
with ultericr Motive of avoiding appointment
of the deponent. There was no gquestion of

the deponent being in a position to join:/%/

e

{contd....8)



(8)

since the appointment letter was not received

by the deponent}iv//

(8) That regarding the contents of
paragraphs 11 and 12 of the Counter Affidavit,
it is submitted that since the appointment
letter was not served on the deponent, there
was no question of the deponent joining the
post. There arose no question of any notice

for removing the name of the deponent from /g

Selection List of Reserved Pool Trained
Telephone Operations, being required to be
sent to the deponent. In any case, no such
notice was served on the deponent and hence,

there was no fault on the part of the deponeni;él

(9) That the contents of paragraph 13

i of the Counter Affidavit need no corments. o

10) That the contents of paragraph 14

of the Counter Affidavit are not admitted.
The averments contained in paragraph 6 of
the petition are correct and are relterated.

. L‘
Since the respondents had not replied to theé@ﬁﬁ,
of the deponent even after reminders, including

the last letter dated 3-11-1987, sent by thiﬁb’

'{éﬁxﬁfé?s% (contd,..9)
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(2)

deponent, the deponent approached his then
counsel for seeking legal remedy and the said
counsel filed a writ petition in the High Court
At Allahabad on 3-12-1987. The said writ
petition was taken up for hearing and the
counsel wss informed that the deponent should
have availed alternative remedy of filing a
case before this Tribunal, rather than filing
a writ petition and accordinglx) the counsel
2 e —
inforned the deponent that an application/
petition has got to be filed before this
Tribunal. The said intimation from the counsel
was received by the deponent on 21-2-1988. There
was no deliberate or wilful delay or lapse on
the nart of the depcnent and since the delay
was due to wrong legal advice, the sare was
': liable to be condoned., Ir any case, this
' Tribunal has already considered the matter

regarding limitation and has admitted the

present petition, after considering the facts
and circunstances of the case and condoning
the inadvertent delay and hence the nmatter of

limitation cannot be raked up again. There is
no question of the petition being liable to be

A
dismissed, Wb&rm.‘/é\_‘/

Wz}é} {contd....10)
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{11) That the contents of paragraph 15

of the Counter aAffidavit need no commﬁﬂts;}&//

(12) That regarding the contents of
paragraph 16 of the Counter Affidavit, it

is submitted that at the time when the
deponent applied for the post, she was
residing at premuises No. 5/106, Purasna Kanpur,
Nawabganj, Kanpur. Subsequently, however,
by the time when the deponent was required

to comply with the requirements contaiqed

in the letter dated 21-11-1983, the residence :
of the deponent had already changed to a
different premises, 507/207, Purana Kanpur,
Nawabgaﬁj3 Kanpur and hence the deponent

had rightly mentioned her new and changed

address of 5/207, Purana Kanpur, Nawabganj,

« Kanpur, in the documents submitted on

5-12-1933. Hence, the changed address was
already on the record of the respondents
and there was no question of the respondents
sending appointment letter by the previous

address of the deponent;yéx/,

(13) That the contents of paragraph 17

of the Counter Affidavit are not admitted. The

llT) ] ZZ}’ (contd.....11)
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averments contained in paragraphs 6{(3J), 6{4)
and 6(5) of the petition are correct and are
reiterated, The‘full facts have already been
stated hereinabove in the earlier paragraphs

of the Rejoinder Affidavit. It is reiterated
that the officials of the respondentsgif?ti-
nued to inform the deponent that tg; deponent
would receive appointment lgtter in her own
turn and at last, when the deponent came to
know that appointment letter was sent by the
wrong address of the deponent and the same

was, therefore, not delivered to the deponent
and was returned back, the deponent urote a
letter to the respondents stating that she

had not received any appointment letter, nor
she had refused any letter. It was incumbent
upcn the respondents to have sent the appointment
letter to the deponent by the correct address
4t that time. The deponent subnitted reminders
complaining about the fact that the respondents

had not sent appointrment letter to the deponent

and that deliberate mischief_was being played.
Inspite of repeated rem%pders, the deponent
did not receive any reply from the respondents
and the deponent sent a letter dated 13-3-87

complaining about the manipulation, Whicé/éy,

S

{contd.....12)
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resulted in the deponent havmgnot received

any appointment letter and the deponent again

requested for issue of the appointment letter

to her;/zh///

(14) That the contents of paragraph 18

ofzthe Counter Affidavit are not admitted.

The averments contained in paragraphs 6(6).

6(7), 6(3) and 6(9) of the petition are correct

and are re-iterated. It appears that the Office

of the respondent No. 2 deliberately manipulated

to avoid service of appointment letter on the
deponent, so that the deponent's place could‘ig;"’/

filled by another candidatez/x\y/

(15) That the ccntents of paragraph 19
of the Counter Affidavit are not admitted.
The averments contained in paragraph 6(1C) of

", the petition are correct and are reiterate§>A{~

37 (16) That regarding the contents of
paragrarth 20 of the Counter Affidavit, it is
submitted that there was no qﬁestion of the
deponent being in a position to join in
responée to the alleged appointment letter,

since no such letter was served on the deponent.

%
—Rr S (contd, .....18)
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(13)

Thefe waé no question of sending any notice
for removal of the deponent's name from the
Selection List, since the depdnent was not
served with the appointment letter and there
was no question of any default on the part

of the deponent in the matter of joining
.service. The responcents had aécepted the
security and there was no question of returning
the same, since the depcnent is entitled to

be appointed in terms of her selection, R_—

(17) That the coﬁtents of paragraph 21

of the Counter Affigavit are not admitted.

The averments contained in paragraph 6(12)

and 6(13) of the petition are correct and

are reiterated. It was a result of deliberate
manipulation by the Office of the respondent
No. 2 that the deponent could not be in a
position to get employment. There is no
question of the deponent being in a position Z?
singl & out any specific employee of the

3 — )
Office of the respondent No. 2 for the

mischief pleyed. The deponent is not to be
put to suffer on account of the lapses and
acts of comnissions and omissions on the part

of the Office of the respondent No. 23/L//

(contd.....14)
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18) That the contents of paragraph 22
of the Counter Affidavit are not admitted.
The averments contained in paragraph 6(14)

of the petition are correct and are

re-iterated;/QL//

(19) That the contents of paragraph 23
of the Counter Affidavit are not admitted.
The averments contained in paragraph 7 of

the netition are correct and are reiterated.

The deponent is entitled to the reliefs claimed

in the petitioq>zu//

(20) That the contents of paragraph 24
of the Counter Affidavithare not adnitted.

It is not adnmitted that the deponent failed

to make eut any prama-facie case in her fawur.
Iy fact, the deponent has made out a very
strong case hn her favour. The intermim
relief having not been granted, the deponent

is entitled to the reliefs claimed in the
petition and to be granted benefits of

apnpointment with retrospective effect.
ppoint P P /QL

(21) That the contents of//(II’/

“‘ﬁ%??ﬁ?ﬁ%L (contd....,15)
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Paragraph 25 of the Counter Affidavit

need no COmmentgy}{//
ek

JEP (WENT.

I, Smt. Kiran Devi, do verify that
tha contents of paragraphs l/ffj/ 4/5‘/ é/
7,89, by 1o, 1, 12 08,0415,

/2, jo1> 18,19, %M’;?/ A are

true to my personal knowledge; those of

paragraphs A~ /im//? e
%@% /79~J/”’“/{€;2ﬂ Jiae

true on the basis of legal advice received
from ry counsel, which I verily believe to
be true. Nothing contained herein is false,

nor has anything material been ccncealed,

so help me Goéyig/,

Verified on this the Jj%ay

of September, 1991, at Kanpur;ﬂL’/

Sorer g4

Cwern before me this doy o -...-ﬁ..ﬁ-' v e DEPORENT
by Srivcomcihn... KLY«’\—r\ 2 ani. s ’

A\A ,
who is duly identified. //gb
Boccived the Fee of Rs .. ey Ya N /Mz’

; (K 035-"
4‘4»3:&1:0 9 ) %
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